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Papers extracted from the Gazette of India and Provincial 
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is
REVENUE DEPARTMENT

NOTIFICATION 
The 3rd November 1943

PsO. 24421-R.{0).—The following notification, issued by 
the Government of India, Department of iruhan* Oversows, 
as amended by th«*ir Notification No. 14fi/43-0.S., dated 
the 20th October 1043, is republished for general informa
tion.

For head of family 
7. Whore dii

For members of evacuee's families
7. Whore cli 1 ho live in Burma

Mai <va, etc.?...............
8. Wlvn d d ho leave Burma/

Ma'a o, tc. ?........... -
9. icii route did you come 9. Which route did he como by? 

bv > . :. ............. ..................................
10. Wh«n did you arrive in 10. When did he arrivo in India ?

India? (
11. (If riot born in Burma/ 11. (If not bom in Burma/Malaya, 

Malaya, etc.) when did ou 
first go to Burma/Malaya,

you livo in
Burma/Malaya, etc..?..........

8. When did vou lcavo Burma/ 
Malaya, etc.?............................

'

!
;;

By order of the Governor 
P. C. DAS

Secretary to Government
etc.) when did he first go to 
Burma/Malaya, etc.,............... !

etc
12. What was your means of 12. Means of livelihood, if any,

livelihood in Burma/ in Burma/Malaya, etc.
Malaya, etc.?

13. Are you at present in a fib 13. Is he at present, in a fit state 
state of health lo pursue the 
means of livelihood which 
you were following in Burma/
Mflla\a. etc.? . Malaya, etc.1

14. District and Province where 14. If dependent, what was the 
resident now

New Delhi, 7th September 1913
No. 149/4 3-0.S.—In exercise of the powers conferred by 

Rule 24-A of the Defence of India Rules, the Central 
Government is pleased to mako the following Order, 
namely :—

The Astatic British Evacuees (Census) Order, 1943
1. (1) Tibs Order may ,be called the Asiatic British 

Evacuees (Census) Order, 1943.
(2) It extends to the whole of British India.
2. In this Order—

(1) “ Asiatic British subject ” means any subject of 
His Majesty, not being a European British subject ;

(GA) “ European British sub] Cb ” moans any subject of 16. Wh„ j. your present means 16. Present means of Hvelihood
His Majesty of European descent m the male line, born, of livelihood? - if any ’
naturalised or domiciled in the United Kingdom or in any 17- Iy y?nr. present means of 17. is his means
Dominion as defined in the Statute of Westminister, 1931, casual?0** perraancnt or permanent or casua 1 ?
or, in any colony except Ceylon. ~(2) “ evacuee ” means any Asiatic British subject who 8' dependent on you ™°8 ftr6 
has arrived in Lidia since the 8th December 1911, having 
left any territory to the east of India in consequence of

«of health to pursue the 
means of livelihood which he

‘

following in Burma/was

mnans of livelihood In Burma/ 
Malaya, etc., of the person on 
whom he was dependent ?

15. Do you own any property in 15. District and province where 
Burnm/Malaya etc. ? If so 
is it house, or land or move
ables?

resident now.

of livelihood

IS. If dependent, what is the 
means of livelihood of the 
person on whom he is now 
dependent ?

19. Are you literato ? If so, in 19- Is he literate ? If so, in what
language or languages ?military operations ;

(3) “ tahsil ” includes a taluk, circle or other corres
ponding division of a district for purposes of revenue 
administration, and “ Tahsildar ” shall be construed

v^hich language or languages 
are you literate?

20. How far have you
Give any 
passed.........

21. Havo you received any raone- 21. Has he received any soparate
monetary assistance from 
Government ? If so, how 
many times and how much 
each time ?

22. Does he possess any separate 
property in Burma/Malaya, 
etc. If so, is it house or 
land or movables ?

read ? 20. Has he passed any examina
tion ? How far h s he read ?examination

accordingly.
3. Every evacuee 

or has no family in India shall proceed in person between 
asy. the hours of 10 a.m. and 5 f.m. on any working day in 

the month of November 1943, to the office of the tahsildar 
of the tahsii in which he is for the tin e being resident, 
and furnish to the census enumerator appointed in this 
behalf full and true answers to the questions set out in 
the questionnaire annexed to this order in respect of 
himself and of all other evacuees who are dependent on

who is the head of his family in India tary assistance from 
Government ? If so, how 
many time3 and how much 
each time ?

[8—8—26-11-19431

COMMERCE AND LABOUR DEPARTMENT 
NOTIFICATIONS 

The 19th November 1943
No. 25952—Com-16/43-Com.—The following noti

fications, issued by the Government of India, Department 
of Commerce, are republished for general information.

Bv order of the Governor 
J. E. MAHER 

Secretary to Government

him :Provided that (i) whore such evacuee is a 
prevented by serious illness or other disability from 
proceeding to the office of the tahsildar in person she' or 
he may depute any olher responsible member of her or 
family for tho purpose, and (it) where such evacuee is 
an orphan child, thr person who for the time being has the 
custody of the child shall similarly proceed to the office 
of the tahsildar and answer the questions on behalf of

the' child.

female or is

his

Tub questionnaire
[See C^^Cir^mber8 0f evacuee’s families Import Trade Control

\. Name.......................... ^ w Delhi, 18th September 1943
2. Sex ..................................... No. 37 I.T.C./43—In exercise of the powers conferred
3. Age............... ............. by sub-rule (H) of mle «4 of the Defence of India Rules,
4- An^old‘an.Burman. An^lo: J1’" Central Government is pleased to direct that the

Burman or British subject following further amendments shall be made in the Sche- 
belonging to any other Asiatic clule annexed to the Department of Commerce notifiea- 
country 9 tion No. 23-I.T.C./43. dated the 1st July 1943, namely__

6. Married, Unmarried, Widowed 1 J ‘
or divorced ..................

6. District and Province of birth

For head of family

1. Name 
i 2. Sex..

3. Age..
4. State 

Anglo-Indian.
Anglo-Burman or a British 
subject of any other Asiatio

whether an Indian, 
Burman,

(1) In part IV of the said Schedule— 
fa) against Serial No. 136, for the words “excluding 

valve grinding pastes and compounds, and belt cement

country ?
5. Married,

d:wed or divorced.................
and Province of

Unmarried, Wi-
• 1

6. District 
birth...
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following.occurring in column (2) substitute- the 
namely: —

“excluding valve grinding pastes and compounds, belt 
cement and belt dressings".

(b) add the following to the existing entry in column 
(2) against Serial Xo. 138, namely: —

“excluding belt dressings".
(2) in Part .II or the said Schedule, insert the following 

after Serial Xo. 27. namely: —
“27A. Belt dressings 32(31 and 33.”

IdaThapara 
Calcutta-

324. Mr. 1 • D
Caoo-tl Mr. D. X. Dutta, C/o Mu-halakshinx Cotton
15 Clive Street. Calcutta.

y. w ]sci;: /, iSlh September 19.13 
46A\-i.I.(l')/4:{-In pursuance of .,nh 

' - {1f the War Ris\a iba-cr-maes) Insm-aue..
• .CcWul Govenmu-ui i- g ;'■■-! to
T'lltv Tn'T.i'.'smoncimeiiti; so::h be made
’ *,(f K.i-omtirtod Loss Assessuis. onblislied M.;,V '>« 

Government o] Ci-Pa in \\v> p l«c
S-YT.R.l.('Fi’-i:?, dated t-h1?1'

Lilo 9th

Co 
■ >

. Himatsingka, 6, Old Post office Stroet,

8,

(2) 7Xo
Hi,i

that.1.; ;Or7!,!. ’1ml October 1913
Xo. 39-T.T.C. / 43—In exercise oi the powers coni erred o.%

• of India Rules. the ,;>rSiib-rulo (3) of rule 84 of -he DeiVnu
Central Go\e;nmeiU is pleased to direct that the following 
further amendments shall be made in the Schedule .annex
ed to the notification of (he (ioneminent of India in -he
Department of Commerce. Xo. 23-1.T.C., 43. dated the 1st- Jci g u -uciy :__
■July 1943, namely:— , V-Va"«'■< Kapadis, and Barm, Architects, E

(H In. Part II of the said Schedule, delete the worus jehaiurir Wadi a Building, 5.1, EmP e?r
“roller cloth; clearer cloth; sizing flannel; occurring m :*itdyUi .> ‘ **. ***-Uade
column {'2) against the entries relating to Serial Xo. 37; Baza, ^ ? ' p. Kapadia, Chartered Wm -

v*2) ju Pert III ol the raiu Scheunic* delete t'jiC word*. 7 •■ R,.;Mhvr >1 Fsnhivi/b-* r> ,••roller dolli: e.Vrcvr cloth; sizing .tal;". occurring in Jehong.r ttaii.a Bundmj, ol, Upl.ma.lo Road, port;
column (2) against the"entries relating to Serial Xo. 5; and Bombay. p. pi10t.+rr,.(o) In j?art 111 of the said Schedule, the following entries 328. Mr. Lr.iohsnaw J - B* i; , tjwtewd Structural 
shall be inserted after the entries relating to Serial Xo. 5. Engineer am. 11 ’ K‘lc aiding, 5j
namelv — Esplanrde R->ad, Jrort Bombay.

329. Mr. L. Hans Raj Gupta, Proprietor, Delhi Iroil 
Syndicate, Cuaori Bazar, Delhi.

R. N. Mathur, b.a , C.E.ivr t.E.,

rldc.iti--a ot i‘'
jf Conuuc.v- , Xo,no

nient - 
yh-v 1242, n;.m<-:y :

1 the .-a:d lust, t-iie foliowiIUg e«triesTo tin* ant a - ■

72(1)’S5A. Machine cloth (roller cloth, clearer cloth arid sizing 
flannel).

33o. Mr.
Ka inaeie Gate, Delhi”.

Architect ^X. R. PI L LAI
Secret aril to the Govt, of India

S. R. ZAMAN
Joint Secy, to the Govt, of India 

The 24th November 1943

New Delhi, 9th October 1943 
Xo. 40-I.T.C./43—Corrigendum—In the notification of 

the Government of India in the Department of Commerce, 
Xo. 23-I.T.C./43, dated the 1st duly 1943, published on 
page 423 of the G-kcOc of India. Extraordinary, of the 
same date for “72" in column (3) against Serial Xo. 282 
of Part IV of the Schedule to the said notification read 
“2S and 63{2S)’\

Uo. 26350-0om.—The following notifications issued by 
the Government of India, Department of Commerce, 
republished for general information.

By order of the Gov 
( W. W. DALZISL 

Secretary to Government

are

rnor

K. G. AMBEGAOKAR 
Deputy Secy, lo the Govt, of India

The 24th November 1943
ftfs. 2S34S- OCNTI.—Tlu- following notifications issued by 

tax G xe rnment of ] no in, Deparrment of Commerce are 
republished for general informitiom

War Risks Insurance
New Delhi. 11th September 1943

(F)/43—In exercise of the39-W.R.i.No. powers
conferred by section 15 of the War Risks (Factories) 
Insurance Ordinance, 1942 (No. XII of 1942), as extend
ed and applied to the insurance against war risks of inland 
vessels by section 3 of the War Risks (inland Vessels) 
Insurance Ordinance, 1943- (No. XXV of 1943), the Cen
tral Government is pleased to direct that the following 
amendment shall be made in the War Risks (Inland 
Vessels) Insurance Rules, 1943, namely:— 

la Appendix B to the said Rules under the heading 
" Tito Specification ” for the words cc Description of Pro
perty insured as specified in

By order of the Governor 
" W. W. DALZIEL

Secretary to Government
War Risks Insurance

New Delhi, ISth Sc piamber 1943
No. 88-W.R.l. (F) 44.—In nurse a. *=cv oi sub-rule (2) 

of rule 1 !• -f th • War .Risks (Factories) Insurance Rule,:, 
1X2. .In- Central Covernmcir i, piemed t » direct that the 
fob *w.n rfur her am * ldmerjs .}>.•;! b - mad*.* 
of reeognisvd L-«ss Ass-ssors. *ui,4i>hcd willi 

G -vo urn -at

Schedule of property 
insured by this Policy ” the following may be substituted, 
namely:—-

” Descrijdion of Property insured : As specified in 
Schedule of property insured^ by tjiis Policy.”

Atw Delhi, 25th September 1943 
No. 41-W.P..1. (F)/43—In pursuance of sub-section (I) 

oi section 3 oi the War Risks (Inland Vessels) Insurance 
Ordinance, 1913 (No. XXV of 1943), the Central Govern- 
cyiv: is pleased to direct that the following amendments 
shall ;.h- made in the notification of the Government of
indi,; in the department of Comme.ee, No. 33-W.lU* (f)/ 
43, dated the 3rd September-194 > 

the said notification, 
trading

in the list 
notifica-

I clui in the D *p-jrMnent of 
C 'lamer >. Xo. .^-W.R.L (F) 42, dated the 9 u Mav 1942. 
namely:—

To .h • ••.■uric--; in 
shall bd

Jii-i. Mr. M J

,r i > 5

e saia List, the fid!)wing on.ties 

Daulatram 

Co 0•leutta Laimeric-< Limbed.

and Sy-vi

•d, 'um dv : —
X op any, Co 3Io 

R v .mall, 17s. H. rris m Road, Oden t ..
3il. Mr. D. Nhalian 

9. G i v Sx've , Calc :
oi-. Mr. D. ('. 11 ri.-:w C >»

C nauaiiv Lima--:, !'*.:-A, CHvi* S-iv*t 
313. Dr. rl

^ l’s

fa a [r »n 
Calcutta. , nainely :—

to the entries relating to 
entries shall be adi.e ,Hi. 1' o -,:i;d Phartaa-eutical 

W"*.=riis Li n; ■••;■. .-.1 1 Rua i, Em div, Cal u3
314. Mr. B K. R htagi, C-» T:c* Indim Elec.-rie works 

Lhni ed :*• ,u\ h 7 aid, Ena l y. •; 7.icut 
3l.». Mr. Jay vi-i.'al Gjna, C

•' > >..-A (i. e St • t, Cal* 1 • r ■ a

corporations the following 
.namely :—

(12) The Sciudia Steam Navigation Company Limit
ed.a.

* *• -ii’'itlal Ojiia a.rid (L;,i Fhe Burmaii-Siiell Oil Storage and Dist-ribating 
Corn pa nv of India, Limited:.

Bort Shipping Company, Limited.”
N:v: Delhi, 9th October 1943 

'9 .R.I.rl )/43.—In purumnee of clause (&) o 
s- etion -2) of sec. ion 3 of the War Risks (Inland ^<:SS+ 
Insurance Ordinance. 1943 (X-.. XXV of 
G ntra! Go\erm.-enr is pleased t-, dir. ct th; •• tin1 
amend men1 si.all he made * in On- notification or
Government ».f Lad.a in the : rtrrm-tt of Conun-
No.

Ch h.Vve
317. Ve X. P. O.icnka, 4 Cliac Ghat St 
3lb. Me J. N. Laheri. Co 3 11 gal Cu**mif*"d

91, C.dttaranjan

« 1: / *L 1 .o 04; Tie-
Calc mia. 

■ i a: id f sub'No. 4. Is)ds . r. :iilC U : i’O :>■
e ('ale IP..

ximit-'d,j-y 1 -a ;y
th©

Jr319. M •■ Aiimp.mM D.i . Co Dass Brothers. 29, Str ivl
toed, C-il -e.Ua.

32 '. iv :.ui Balia- .u;- G.
A: >n,

::-2I. Mr. P. 0. C.» od..

Djsviii. Co Di 
lo r

any L mil d, I MA. B chnhil ii • t-l. En ally, Cald-W'
3»P:'X t r ■'‘li'i0r w"-!:s emihd.

, rc©» 
? gj-3,

'•uid Filmn•- .-'or }V
37-V.MMdF; j p d;ir,d th - ‘rid S'optoinhor

Rapeev ;— •^r/ol'ds
andhi th • s :d no:ifie-Vi-m for the figures, h-ttero an ^ 

30tn Guv of Sc-.,ie-.ibm 1943 ”, the figures, I 
words “ 31st day of Oct .her 1943 ” shall" be substn u. ■d.

i
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No. 44-W.R.I. (F)/43-—Ia exercise/ Central Government i« pleased to direct that the
ferred by section 15 of the War l>kK Con‘ ' following further amendment shall be made in the .-chedule

................ *
soot-ion 3 of tlio Wn.' pT ,wf *n,aud 'es by 1st July 1943, namely
Ordinance, 194-3 (No Y\V nf iqi'm* +1 °5rc* ,• Uisurauce Part M °f the said schedule, the following entries

^ mem, is nleased tn<*{94?)1\ th? C';nUf Oovoru- shal1 inserted after Serial No. 33A, namely 
^ ments • lvdl l r. . I -hat, the following fui-thei- emend- “ 33B Compressors, air or gas, portable 72(t), 72 (3) & 72 (C) ”

' ‘ <l' >(^ made in the War Risks (inland Vessels) or staiionary, but, not. being
I ns n ran co Rules, .1943} namely :—- imported as an integral part

-In the said Rules, and in the Appendices ' thereto, for p3i,n,tin^ ,vf‘'igor'
tile figures, letters and words “ doth Septomi«-r 1043 ” and nlcat, or ^mp'oeenT^ of

wherever they occur, t’ne figures, any engine,
letters and words “ 31st October 19-13 ” and “ 1st Novem
ber 1943

dated the

E
i

: c 1st, October 194-3
N. R. PI LL AI

Score!ary to (he God. of India 
The 24(h November- 1943

PjQ. 26300-wQSTJ.—64/43-Ccsk.—The f-flowing notification, 
issued by the Covcrn’m at of India, Dc parti.n ut of 
Commerce, is republished for general information.

B-y order of the Governor
W. W. DALZIEL

respectively shall be substituted.
r

iNew Delhi, 9th October 1943
No. 45-W.U.I.(F)/43—In pursuance of sub-rule (2) of 

rule G of the War Risks (Inland Vessel-*) Insurance Rules, 
1943, the Central Government is pleased to direct that 
the following amendment shall bo made in the notification 
of the Government of India in the Department of Com
merce, No. 35-\V.R.T.(F)/43, dated the 3rd Septeml 
1943, namely :—

In the said notification tor the figures, letters and words 
“ 30th September 1943 ” and “ 1st October 1943 ” the

;

f

Secretary to Government;er
Enemy Trading 

New Delhi, Jlth September 1943 
No. 102 (Ll)-E. T. (B)/42—In exercise of the powers

figures, letters and .words “ 31st October 1943 ” and ‘ 1st conf- rred by clause (a) of the p;oviso to sub-rule (I) of 
November 1943 ” respectively shall be substituted-.- rule 98 the Defence ol India Rules, the Central Govcrn-

8. R-. ZAMAN mont. is pleased to direct that the following further
'amendment shall be made ivi the notification of the 
Government of Iuui.a in the Department of Commerce, 
No. 102(11)-E. T. (B.}/42, dated the 19th September L 42, 
namely :—

In tlm said notification, after the words “ registered in 
India ” the following shall 1);' inserted, namely :—

or operating by virtue of section 2B of the Insurance 
Act, 1938 ”.

Joint Secy, to the Govt, o} India - 
The 24th November 1943

fid- 28363—G0ffl"‘116/43-(&0]il.-—-The following notifications, 
issued, by the Government of India, Department of Com
merce are re published for general information.

-A

By order of the Governor 
W. W. DALZIEL

. .

Secretary to Government E. 8. KRISHN AMOORTHY 
Dy. Secy, to the Govt, of IndiaImport Trade Control

New Delhi, 23rd October 1943 
'J No. 4-2-ITO/43—In exercise of the powers conferred 
by sub-rule. (3) of rule 84 of the Defence of India Rules, 
the Central Government is pleased to direct that the fol
lowing further amendments shall bo made in the schedule 
annexed to the Notification of the Government of India in 
the Department of Commerce No. 23-ITC/43, dated the 
1st July 1943, namely:—

(1) In Part I of the said Schedule :—
(a) In the entries against Serial No. 18, for the words

“ Silver furnished, plates”, the words "silver finished plates” Simla, 2 Id September 1943
shall be substituted ; No. 11-SC (171/43—In purs nance of sub-clause (a) of

(b) The entries relating to Serial Nos. 32 and 33 shall ciauso o of the Gur Control Order,. 1943 I, N. C. MEHTA,
be omitted; . Gur Controller for India hereby authorise the authorities

(e) After the existing entries in column (2) ag inst specified in colum t 2 <f the schedule hereto annexed to 
Serial .No. 30, the words and bracket “ (excluding uncoatcd oxereise within the Province or area specified in the 
electrodes) ” sh dl be added ; and • t corresponding entry in column 1 thereof, and • s ;bj *c. to

(d) After the existing entries in column (2) again-fc guch direetio. is as may bo issued by mo from time to time 
Serial No. 34, the words and bracket “ (excluding elec- the powers of trie Controller iuiAt hi uses of the said 

,/trodesl ” shall be added. Order specified in the corresponding entry in column 3 of
(2) In part II of the said Schedule,— the schedule.

(a) Aftor tho existing entries in column (2) against
Serial No. 9, the words and bracket “ (including coated

i DEPARTMENT OF SUPPLY AND TRANSPORT 
NOTIFICATIONS

The 24th November 1943
no. 10917—G.-9/43-3. T.—The following notifi-rations 

issued by the Government of India in the Department of 
Food are hereby republished for general information.

Bv order of the Governor 
0. S. JHA

Secretary to Government

Schedule
................ . - (including coated

and"iincoaterf* electrodes, both rod and wire) ” shall be Province or Area
2 o1 Clause of 

the Order.
. . Commissioner of Civil Supplies, Madras f> and 7 
. . Director of Civil Supplies, Bombay . . ,,
. . Director .of Civil Supplies, Bengal

Designation of authority
added ; and

(b) In the entries under Serial No. 21(1),
(0 For the words “ Fillot and Radius Gauge^ ”, the 

words Ci Fillet and Radiu Gauges” shall he substituted ;
(n) For tho words, “ Twist Drill and Machine Screw 

Tap”, the words 41 Twist Drill- and Machine Screw '!ap
Gauges” shall be substituted; . ; ,,

(HI) For the words “ Universal Level 1 rotrac.ors , (he 
v/ords ‘ Universal Bevel Protractors ” shall be substituted : 
and

;i. Madras
2. Bombay
3. Bengal
a, The IJ. P. . . Additional Deputy Secretary, C-ivil 

Supplies Department, United Provinces. 
5. Tho Punjab. . Dir. -tor of Civil Supplies. Punjab

. . Chief Controller of Prices and Supplies, 
Bihar

7. Tho North- Chief Prico Controller, North-West 
West Frontier Frontier Province
Province.

8. Orissa

(j. Bihar

. . Controller of Supply and Transport. 
Oris>a.

9. A d m mistered Director of Food Supplies, Kathiawar 
areas ami rail
way lands in.

. the Western 
India States 
Agency.

(fy) Below the entry relating to “Measuring tapes , 
the following shall be inserted namely,—

“ Feller Gauge Strip ^ , .into
New Dm hi, the 23rd October 194o 

No 43-ITC/43—In. exorcise of tho p.vott com erred by 
sub-rule (:i) of rule 84 of the Defence of Indu• Hul.-s ..ho

7

:

f
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Contract (basis Khtmdesh, Ja-jlU f*>. P^dcd that the 
_ , • mvible is not) moic tiui i R». oou, unci not- lconferred pr « !-. ' m per ca:1 iy Bombay delivery ; provi^

Of farther that . very su-h member shall on .-art, *
Z comm-nvitia from tuo _12on November ia« do 

,."t» aaj.1 Ass>ciaLon wnicu Association snail fi,
the 4tb S eptember 1913. 1 her Ly direct that sure as pro- ul!,“ Vr "with the Imperial Bank of India a 3 
vided in the proviso to the said clause, no Gur shall bo turn j’P'1 ° which shall be not loss dian
off rel f.»r transport by rail wav bv a consignor, or accented (not • . - ict opon futures position of each Zr-^s
by a railway or rransm.rte 1 oth r.vis ■ by land or ritvr from per bale on the■ of s',,.h c m,.ra„t. 8«ch 7
any place in any province specifiesl in the first column of meniuer, jl M. PATEL
the Schedule hn-eto annexed to a place ouibido ibe area Deputy Secy. to the Govt, of
" »eeified in the corresponding entry in the s. cond column • - - - la
of th«: said Schedule except under a permit issued by the 
Gur Controller for India.

New Dehli, 22 nd October 1943 
No. 11 -SC(9) 43—In exercise of the powers 

by Clause 7 of the Onr Control Order, 
sirxTsessi-on of the Notification

1013, and in 
•f the G •vern nent 

India m the Department of Food No. ll-SC(D)/43, dated

s- - The 24th November 1943
Ho 10021-$-T.—The following notification issued by th 

Government of Lidia in the Department of Industries and 
Civil Supplies is republished for general information.

By order of the Governor 
C. S. JHA

Secretary to Government '

Schedule
Area

.. Madras. Coorg, Pudukotta and the French 
Settlements of Pondicherry, Karaikal and 
Mahe.

. . Bom haw the Gujrat Stat -s. the Deccan ___
States', the Stntes of Idar, Kadhannur and Delhi, 23rd October 1943
^nlndiagarand th® Portu-ue 0 Settle,nent No 34.Tex.A(f)10/43—In exercise of the powers con. 

.. Ben cal. the States of Mayurbhanj, Tripura ferrr^d by sub-rule (2) Ot rule SI of the Defence of Tn-]ja 
and C’ 'ot’h Behar and he French Settlement. th Central Government is pleased to dn*e.*t that th
of Char, darn ago ra. f.m nv;n.r further amendment; shall be made in the Cotton

Unitei! Pro- The l-mt-ed Provinces and the States ol ' v 0"d'lr' l'Hi nSrnMv •__ • 011Kampur. B-narcs and TohH-Orxniwal. Cloth and Yam (ContTO.) tbd-Uij, naiUMy .
.. The Punjab and Punjab States, excluding In clause 13 of the said order,

Tehr -(Jarhwal and Khairpur. [a sub-clause (2) after the words “ bales ” tile Words
-.......... •• Bihar. . , . “ or Cas‘3 ” shall be inserted ; and
7. The C-'ntrnl Pro- a“d “nd th* (ii) af;er sub-clause (3) the following sub-clause shall be

.. A sam and Assam States. inserted :—
9. North-West Fron- The North West Frontier Province and the “ (4) The Textile Commissioner may, by general or 

.. cK ^nd‘thflLwm ex ■ Odin: special order, exempt any cloth or yarn, or _ any class of
«ho States specified above against items 3 cloth or yarn, from all or a ivy ot the pi oVisions of this
and 7. clause

.. Sind and Khairpur State.
12. British Baluchistan Briti h Baluchistan and tiio States o:" Kalat 

and Las Bela.

Province
1. Madras

2. Bombay

3. Bengal
o

4. The
\ ineos.

5. The Punjab

6. Bihar ..
vinces and Borar. A ,48. Assam

tier Province. 
10. Orissa. .

H. M. PATEL
Dy. Secy, to the Govt, of India 

The 24th November Ilf43
No. 10022-S.T.—The following notification, issued by the 

Government of India in the Department of Industries and 
Civil Supplies, is hereby republished for general informa
tion.

11. Sind ..

.. Delhi
14. Ajmor-Mcrwara . . Ajmer-Merwara,

Tbi • Notifi ation shall come into force from the 1st 
November 1943

13. Delhi . .

Si™la, 10th November 1943 
No. Il-SC(»7)/43—In pur-.anee of sub-clause (a) of 

clause 2 of the Gur Control O der, 1943, i, N. C. MEHTA,
Gur Controller for India, direct that the following amend
ment shall be mad'1 in the Notification of the Government Newsprint Control
of India in th-* Department of Food, No. 1 l-SC(17)/43, New Delhi, 6lh November 1943
datvd the 21st September 1943 namely:— No. N-113/43—In exercise of the powers conferred by

In the Schedule annexed to the said Notification against clause (b) of rub-rule (2) of rule 81 of the Defence of 
it ra 8, for the words “ Price Control Officer Orissa”, the India Rules, the Central Government is pleased to direct 
words “ C ntroller of Supply and Transport, Orissa ” shall that no person shall sell newsprint—
be substitu .ed. (a) if i5l reels, at a price higher than 6 annas per lb.

at any customs port or 64 aimas per lb. at any other 
place;

By order of the Governor 
C. S. JHA

Secretary to Government I

N. C. MEHTA 
Gur Controller for India

The 24th November 1943 M ^ m sheets, at a price higher than 74 annas per lb.
No. 10020-S.T.—The following notification issued by the at any c“8toms Port or 8 annas Per lb. at any other place. 

Government of India, in the Department of Industries and H. M. PATEL
Civil Supplies, is republished for general information. Dy- Secy, to the Government of India

By order of the Governor 
C. S. JHA

Secretary to Government

&
Corrigendum

The 24th November 1943
No. 10019-S.T.—In the notification of the Government 

of India, Department of Industries and Civil Supplies 
No. 3LTex (15)2/43, dated the 31st August 1913, published 
under the Supply and Transport Department notification 
No. 7817-S.T., dated the 28th September 1343 at pages 
181-182 of Part IV7 of the Orissa Gazette, dated the 9 
October^ 1943, delete the figure “(1)” after the word

Ot0 #

New Delhi, 27th October 1913 
No. 262-T^x.A.(3)/43—In pnrKuanc^ of sub-clause (1) 

of Cl in8-- 2 of theCott-m (Forward Contracts and Options 
Prohibition) Order, 1943, the Central Government is 
pleased to declare the folLw ng contracts to be excluded 
from the provision of the said Order, namely,

“ Forward Contra*.;Is entered into by m«jmb“rs of the 
East India Cotton Association Limited wh > are entitled 
to the use of th«* clearing h«*u-e subject to the ruler, and 
by-laws of that Association hi terms of the Indian Cotton

By order of the Governor
0. S. JHA 

Secretary to •_Governing1 '
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